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PART-II-—Acis of Tripura Legisiature.
Government of Tripura
Lay Department . :
Mo B9 1)-Law/Leg/o8 ' Dated, Agartala, the 22nd April, 1999.

The following Act of the Tripura Legislative Assembly received assent of the rPresfdé;;it
of India on 9419095 is hé.:ezsy publi"shed “for general information,

B B. SENAPATT. ..
Secretary, Law, -~
CGioverpment of Tripura.
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TRIPURA ACT NG, 8 of 1599,

THE CODE OF CRIM] NAL PROC EDURE (TRIPUR FIFTH  AMENDMIENT)

ACT. 1998, , "
AN ' i o

toamend the Code of Criminal Procedure, 1973 in its application to the State of Tripusa.
Be it endeied by the Tripura Legidlative Assembly in the furtyninth.year of Republic

of Tndia as follows -

Short  titl, i {1} This Act may be called the Code of Criminal Procedure (Tripura
extentand  _ Fifth Amendment) Act, 1998, ;
I NMecEmnerit '

(2) It shall come into force et onee.

Snendbares ol 2. 1n the Code of Criminal Procedure, 1973 (thereinafier referred to as

Suatipus 195 the Principal- Aet) it its application .to the State of Tri ipyra, i mb»sgctl()n
{1} of Secflnn 125,~foi the words “fve handred ;upees” tlm wmds ‘ong
thousaml fve hundwd rapees” shall be substitutéd. '

3. In the principal Act, in proviso to sub-section (1) of Section 127, for
the words “five hundred rupees”, the words “one thousand five hufidred
rupees” shall be substituted. ‘

Araendment of
agection 137.

i T S B e B. B. SENAPATI

Secretary, Law,
Government of Tripura.
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